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October 28, 2020
MR. RAHUL MEHRA,
HON’BLE AG/STANDING COUNSEL (CRL)
422, LAWYERS' CHAMBERS,
DELHI HIGH COURT,
NEW DELHI
ALSO AT

52-A, UDAY PARK, NEW DELHI-110049

SUBJECT: - FOR SEEKING CONSENT UNDER SECTION 15
OF THE CONTEMPTS OF COURTS ACT, 1971
TO INITIATE PROCEEDINGS FOR CRIMINAL
CONTEMPT OF COURT AGAINST MR.
RAGHAVENDRA VATS, IPS, PRESENTLY
POSTED AS DY. INSPECTOR GENERAL (DIG)
CBI HEADQUARTERS, NEW DELHI

MOST RESPECTED SIR,
1) That the Applicant is practicing Advocate and has raised various
issues in public interest by way of filing Public Interest Litigation
(PIL) before the Hon’ble High Court of Delhi and the Hon’ble

Supreme Court.

2) That the Applicant wish to beseech the kind intervention of your
good-self for seeking consent under section 15 of the Contempt
of Courts Act, 1971 (70 of 1971) to initiate the proceedings of the
Criminal Contempt of Court against Mr. Raghavendra Vats, IPS,
presently posted as DIG, CBI Headquarters, Lodhi Road, New
Delhi.
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3) That the facts of the case invite intervention of the High Court for
punishing contemnor for Criminal Contempt of the Court as the
contemnor has caused deliberate obstruction in administration of
justice and therefore the applicant has been constrained to make the

present request.

4) That the brief facts of the matter are that various news reports
mentioned that a CBI prosecutor has told a Delhi court he was
“punched and strangulated” by a DIG-rank officer of the
investigative agency inside the CBI headquarters, allegedly over a
delay in framing of charges against Rajendra Kumar, former
Principal Secretary to Chief Minister Arvind Kejriwal. The said
Rajendra Kumar is facing trial in a corruption case pending before

Special Judge, CBI, Rouse Avenue Court, New Delhi.

5) That the Applicant also wishes to take note that in May 2013, a
bench of the Supreme Court came down heavily on the CBI while
hearing a case, saying that the probe agency had become a “caged
parrot” speaking in the voice of its political masters. Further the
Hon’ble Supreme Court had observed “It’s a sordid saga that there
are many masters and one parrot,” calling for the government to
make the CBI impartial and allow it to function without external

pressures and influences.

6) Sir, I may remind you that when the CBI had raided premises of the
aforesaid Rajendra Kumar, 1989 batch IAS Officer, the CBI had
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exceeded its jurisdiction and had also conducted raids in the office
of Hon’ble Chief Minister of Delhi and the matter was brought to

the notice of the Hon’ble High Court.

7) Respected Sir, it goes without saying that the political
compulsions cannot license any CBI Officer to abuse its power in
such a manner to the extent of cause beatings/strangulating an
Advocate/Public Prosecutor of the premier agency for not
accelerating the framing of charges pending before the Special

Court, CBI, New Delhi.

8) The Victim/Public Prosecutor had also made a police complaint
and the contents of the same, as per media reports, are as follows:
“On October 9, following orders of my seniors, I reached
the CBI headquarters around 10.30 am. [ met DLA there,
and following his instruction, went to meet the branch head
Raghavendra Vats in his room. As soon as I reached, he
punched me on the face after enquiring who I was. Then he
asked me to sit down and have a chat. I didn’t, and walked
straight out of his room. I started shouting that I have been
assaulted and I came straight to you (police). [ want you to

take appropriate action,”

9) Sir, almost every newspaper reported that the CBI prosecutor,
Sunil Kumar Verma, accused DIG Raghavendra Vats of
assaulting him on October 9 when he visited CBI Headquarters at
10.30 am. The condemner DIG asked him why charges have not

been framed in that case so far and sought to initiate departmental
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enquiry against him/PP if charges are not framed on the next date of

hearing.

10) That the aforesaid series of events require initiation of Criminal
Contempt of Court for causing deliberate hindrance in the
administration of justice in a matter pending before Special Judge

Rakesh Kumar Sharma, Rouse Avenue Courts, New Delhi.

11) To cause beatings/strangulating a Government Pleader (Officer of
the Court), handling a Court matter pending before the aforesaid
Court with a sole motive to expedite framing of Charges in a
particular proceedings speaks volumes and therefore, the same
requires intervention of the Court. The present matter is a crystal-
clear case, whereby the aforesaid accused has caused obstruction in
the administration of justice, therefore the aforesaid contemnor i.e.
Mr. Raghavendra Vats (DIG, CBI) is guilty of criminal contempt of
the court.

12) That the Constitutional Bench of the Hon’ble Supreme Court in C.
K. Daphtary & Ors vs O. P. Gupta & Ors on 19 March, 1971
1971 AIR 1132, 1971 SCR 76 while deciding the question of locus

standi in a Criminal Contempt case, had observed as under:-

“Be that as it may, there is nothing in law which prevents this
Court from entertaining a petition at the instance of the
President of the Supreme Court Bar Association and three

other advocates of the Court. The Bar is vitally concerned in
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the maintenance of the dignity of Courts and the proper

)

administration of justice.’

13) That Applicant, being a responsible member of Delhi High Court
Bar Association (DHCBA) and the Supreme Court Bar Association
(SCBA) wish to initiate the criminal contempt proceeding against

the aforesaid contemnor.

In the light of aforementioned facts and circumstances, I request you to
please grant consent under section 15 of the Contempt of Courts Act, 1971
(70 of 1971) to initiate the proceedings of the Criminal Contempt of Court
against Mr. Raghavendra Vats, IPS, presently posted as DIG, CBI
Headquarters, Lodhi Road, New Delhi.

Thanking you

AMIT SAHNI
ADVOCATE (D/1256A/07)

D-17, Lower Ground Floor,

Greater Kailash Enclave-2,

New Delhi-110048
Email:-networklegalsolutions@gmail.com

Enclosed:- Copy of News Reports published in various Newspapers/News
web-portals.
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CBI prosecutor accuses top official
of assault, court issues summons

Tells court: Punched, strangulated by DIG-rank officer at CBl headquarters,
allegedly over delay in framing of charges against ex-principal secy toCM

ANANDMOHAN J &
SOURAVROY BARMAN
NEW DELs%, OCTOBER 12
ACHI prosecutor has told a Detln
court he was “punched and
strangulated” by a DOG rank offi.
cer of the investigative agency
mside the CBl headquarntess, al
legedly over a defay in framing
of charges against Rajendra
Kumar, former  Principal
Secretary fo Chief Miaister
Avvind Kegvwal Kurnar is facing
trial in 3 corruption case.

The CBI prosecutor, Supil
Kumar Verma. accusedl DIG
Haghavendra Vats of assaulting
him inside his office on Ocober
9 when he visitad at 1030 am.

Verma filed a police com-
phosrt at Ledhs Ropd police sta-
tiog The court Bas issoed sun-
mens (0 Vats, dbserving that it

was a serious makter, and acked
the DIG to explain his alleged
conduct,

“On October 9, lollowing or-
ders of ry senioes. | reached the
OB headquarters around W30
am, | met THA... there, and fol
lowing his Instruction, werst o
meet  the branch head
Raghavendsa Vats in his room As
soon as [ reached, he punched
e on the [ace alter enquinng
who | was. Then be asked me tn
sit down and have achat i did-
07, and walked straiyghn out of his
room. { started shouting that]
have been assaulted and | came
steaight 1o you (police). ] want
v to take appropriate action,”
Vermu's complaint neads.

A seniot police officer said,
“We have receved 4 complaint
and are copducting an enguiry
belore taking legal action,”

On Monday, Verma ap-

peared before Special judge
Rakesh Kuma Sharma through
viden conferencing and made
the allegations

Advocate Rahud Tyagh coun
se! fur Rajendra Kismar, told the
ooust, “Let the DIG be cailed on
the nuxt date of hearing. . how
can he beat the PP? L have nisver
heard this in my entire career.
What is happening in this place
wedon't know."

Special fudge Sharma or-
dered, "it is submitted by the
fearned PP thal he was called by
DIC for discussing the present
matter_. where he was beaten
up by Vats, who also tried to
stiatgulate han 1tis submitted
by himn that the DIG asked him
why charges have not been
framed i the present matter so
far and abso soughittoinitiate de-
partmental enguiy against him
e Are oot framed on the

next date of hearing. This is a
very serious matter The DIG
shall appear on the next date of
hearing and explain his con-
duct.” The next date of hearing
wonOvtober 19

e, 3 1589-bunch
1AS officer has been booleed by
thye CRI for alleges! criminad con-
spiracy undes Indian Penal Code
besides provisions of Pyevention
of Corruption Act along with
eight others and Endeavoun
Systems Private Limited. It has
been alleged by (Bl inthe ARthat
the acoused persons entered into
Acriminal conspeacy axd caused
alos= of R 12 crore to the Delhi
govertument in avward of comzaets
between 2007 and 2015.

The CBE spokesperson, when
asked about the allegations
agamst Vats, saud, *A Lact-find-
ing engukry has baen ondered by
the (BL”
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Delhi court summons CBI

DIG Raghavendra Vatsa for
'assault’ on prosecutor, Inquiry
ordered

CBI prosecutor Sunil Kumar Verma accused Vatsa of beating him inside the latter’s
office at the agency headquarters on October 9 morning.

Published: 14th October 2020 09:02 AM | Last Updated: 14th October 2020 09:02 AM A+ A A-
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CBI Headquarters (File Photo | PTI)

Bv Express News Service

NEW DELHI: A Delhi court has issued summons to a CBI DIG for alleged physical
assault on the agency’s prosecutor for the reported delay in the framing of charges
against CM’s former Principal Secretary Rajendra Kumar in a corruption case.

Central Bureau of Investigation's prosecutor Sunil Kumar Verma accused Deputy
Inspector General (DIG) Raghavendra Vatsa of beating him inside the latter’s office
at the CBI headquarters on October 9 morning, following which Verma filed a

13



10/29/2020 m

complaint at the Lodhi Road police station the same day for action against the

accused.

CBI spokesperson RK Gaur said,” A fact-finding inquiry has been marked into the
allegations levelled against the DIG by the public prosecutor in the case."

In his police complaint, Verma said, "On October 9, as soon as I entered his office,
he punched me in the face after asking my name. He then asked me to sit down to
have a chat. I walked out of his room and started shouting that I have been

assaulted. I want you to take appropriate action regarding this matter.”

On October 12, while appearing in the case, Verma informed the court about the
unsavoury incident. Special Judge Rakesh Kumar Sharma of Rouse Avenue court
took cognisance of the accusation and summoned DIG Vats on October 19. Rajendra
Kumar, was accused of awarding Delhi government’s contracts of Rs 9.5 crore to
private firm Endeavour Systems Private Limited. He was arrested in 2016 but later

granted bail.

The agency had filed a charge sheet against Kumar nearly four years
ago. Meanwhile, sources said that Verma did not inform any of the senior agency
officers about the alleged assault. According to sources, the DIG had submitted an
official complaint on October 8 to his seniors against Verma for alleged
misbehaviour and lackadaisical attitude towards work.

Contrasting versions

Verma allegedly misbehaved with Vatsa on October 9, and was taken away by other
officers. Sources alleged that Verma then gave a different version of the incident in

his police complaint
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of COVID-19 normal, don't lower ordinance to check University Delhi
patients also being guard: Delhi's first air pollution in announces third
tested: Delhi Health COVID-19 patient Delhi/NCR cut-off list, marginal
Minister dip in all courses

Now we are on Telegram too. Follow us for updates
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